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 third  of  the  total  number  of  members  of  the
 Joint  Committee;

 that  the  committee  shall  make  a  report
 to  this  House  by  the  end  of  the  first  week  of
 the  Winter  Session,  1992;

 that  in  other  respects  the  Rules  of  Pro-
 cedure  of  this  House  relating  to  Parliamen-
 ‘tary  Committees  shall  apply  with  such  vari-
 ations  and  modifications  .as  the  Speaker’
 may  make;  and

 that  this  House  do  recommendto  Rajya
 Sabha  that  Rajya  Sabha  do  join  the  said
 Joint  committee  and  Communicate to  this
 House  the  names  of  15  members  to  be
 appointed  by  Rajya  Sabha  to  the  joint
 Committee.”

 The  motion  was  adopted.

 16.25  hrs.

 BANKING  COMPANIES  (ACQUISITION
 AND  TRANSFER  OF  UNDERTAKINGS)

 AMENDMENT  BILL  CONTD.

 [English]

 SHRI  A.  CHARLES  (Trivandrum):  Sir,
 the  Banking  Companies  (Acquisition  and
 Transfer  of  Undertakings)  Amendment  Bill,
 1992  now  before  the  House,  has  got  a  very
 limited  purpose,  that  of  enhancement  of  the
 ceiling  and  the  paid-up  capital  fromthe  pres-
 ent  level  of  Rs.  500  crores  to  Rs.  1500
 crores.  This  has  been  brought  forward  on
 the  basis  of  one  ‘of  the  recommendations
 contained  in  the  report  of  the  Narshimam
 Committee.  In  Para  9  of  the  Summary  Re-
 port,  this  recommendation  has  been  made.
 So,  |  stand  to  support  this  Bill.  |  do  not  find

 and  irregularity  in  increasing  the  paid  up

 capital.
 ०

 However,  with  my  limited  knowledge  of
 finance  and  operation  of  the  banking  sys-
 tem,  |  would  like  to  draw  the  attention  of  the
 Minister to  afew  paints  of  may  concem  inthe-
 whole.  But  while  supporting  the  Bill,  |  would
 like  to  highlight  a  few  points.

 Pare  3  on  page  iv  of  the  Summary  of
 Report  says,  and  |  quote:

 “However,  both  banks  anu  the
 DF  ls  have  suffered  from  exces-
 sive  administrative  and  political
 interference  in  individual  credit
 decision  making  and  internal
 management.”

 At  many  other  places  also  this  state-
 ment  of  political  interference  is  seen.  |  would
 like  to  know  how  political  interference  is
 creating  problem  in  individualcases  because
 with  my  limited  experience  as  the  President
 of  a  small  Association  which  looks  after  the
 small  industries.  |  am  sorry  to  poinf  out  that
 even  the  recent  liberalisation,  |  am  afraid,  will
 be  washed  out  if  they  are  not  protected.  The
 same  paragraph  continues  to  say,  and  |
 quote:

 “The  credit  target  for  this  rede-
 fined  priority  sector  should  hence-
 forth  be  fixed  at  10  per  cent  or
 aggregate  credit  which  would  be
 broadly  in  line  with  the  credit
 flows  to  these  sectors  at  pres-
 ent.”

 Itotally  oppose  this.  Forty  percent  now
 givenforthe  priority  sector  cannot  be  touched
 under  any  circumstances  because  even  in
 the  case  of  40  per  cent,  sixteen  per  cent
 goes  to  the  agriculture  sector.  |agreethatin
 the  agriculture  sector,  sixteen  per  cent  be
 given  to  the  marginal  farmers,  not  to  the  big
 farmers,  but  if  we  touch  the  sixteen  percent
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 for  the  agriculture  sector,  what  will  be  the
 future  agricultural  production  of  this  country,
 what  about  the  food  materials  we  have  to
 produce  for  the  850  million  people  of  this
 country?

 Again,  if  we  touch  the  tiny  sector,  and
 the  small  industry,  how  are  we  going  to
 improve  our  industry?

 So,  |  would  request  the  hon.  Minister
 that  the  proposal  to  bring  down  the  credit  of
 the  priority  sector by  ten  per  cent  should  be
 reconsidered,  and  |  plead  that  the  forty  per
 cent  be  retained.

 It  is  because  as  |  stated,  the  small
 industrial  sector  is  the  vital  sector  in  this
 country.  60  per  cent  of  the  total  employment
 opportunities  are  from  this  sector.  45  per
 cent  ef  the  total  industrial  production  is  in  this
 sector.  35  per  cent  of  the  foreign  exchange
 is  also  in  this  vital  sector.  So,  to  protect  this
 vital  sector,  their  due  share  should  be  given.
 ।  is  a  priority  sector.  On  the  re-definition  of
 priority  sector,  |  agree  but  |  oppose  on  the
 percentage  to  be  given  to  priority  sector.

 Then  again,  what  about  the  conces-
 sional  rate  of  interest.  |  submit  that  it  has  to

 be  examined.

 Sir,  as  the  time  is  short,  |  am  rushing
 through.

 |  quote  from  para  23:

 “The  Committee  proposes  that
 Government  should  indicate  that
 there  would  be  nofurther  nation-
 alisation  of  banks”.

 want  to  know  why?  Ido  not  say  that  the
 banks  shall  be  further  nationalised.  |  00,001
 oppose  if  some  sort  of  autonomy  i  given  to
 them.  But  to  say  that  in  future,  under  no
 circumstances,  thegé  could  be  any  nationali-
 sation,  |  do  not  think  that  even  this  House  is

 competent  to  do  that.  This  is  giving  some
 sort  of  powers  which  are  beyond  the  scope
 of  the  banking  system.  That  is  why  |  said
 earlier  that  we  want  a  meaningful  and  de-
 tailed  discussion  on  this  report  itself.  Then,
 about  recruitment,  my  friend  Shri  Snahabud-
 din  has  pointed  out  the  details.  |  feel  that  the
 existing  recruitment  through  the  Banking
 Commissionis  allright.  The  proposal  is  to  do
 away  with  the  banking  commission.  The
 mistakes  are  not  because  of  the  banking
 commission. The  banking  commission  should
 re-define  the  procedure  for  making  recruit-
 ment  so  that  some  credit  could  be  given  to
 the  local  candidates.  Butto  do  away  with  the
 system  of  recruitment  means  that  it  again
 goes  to  the  hands  of  the  bureaucrats.  |  am
 sure  that  it  will  affect  the  scope  of  recruitment
 of  the  weaker  sections.

 Sir,  |  quote  from  page  8  :

 “In  the  case  of  State  level  institu-
 tions  it  is  necessary  to  distance
 them  from  the  State  Govern-
 ments  and  ensure  that  they  func-
 tion  on  business  principles  based
 on  prudential  norms  and  you  have
 a  management  set  up  suited  for
 this  purpose”.

 lamsorry to  point  out  here  thatthe  State
 level  institutions  are  doing  a  dis-service  to
 the  small  industry.

 In  Kerala  there  is  the  Kerala  Financial
 Corporation.  |  plead  with  the  hon.  Minister.  If
 the  Ministry  of  Finance  or  if  Parliament  has
 any  power to  investigate  into  the  functioning
 of  this  Corporation,  particularly  for  the  last
 five  years,  an  impartial  investigation  may  be
 conducted.  If  such  an  investigation  is  con-
 ducted  the  cruelty  caused  by  the  Corpora-
 tion  in  respect  of  the  tiny  sector  the  small
 scale  sector  will  be  known.

 Sir,  Clause  29  of  the  Kerala  Financial

 Corporation  Act  gives  the  indiscriminate
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 power to  the  management  forthe  closure  of
 smallindustries.  |[cangive  hundreds  of  cases
 where  a  small  indusiry  which  has  taken  a
 loan  of  about  Rs.  50,000  and  there  has  been
 delayed  payments  and  in  the  process  on
 repayment  in  five  years,  the  small  industry,
 which  has  taken  Rs.  50,000,  might  have  re-
 paid  more  than  Rs.  one  lakh,  but  still  the
 balance  to  be  repaid  remains  more  than  Rs.
 one  lakh.

 Sir,  in  a  small  industry  where  a  few
 families  are  depending  on  that  industry  and
 if  they  commit  some  delayed  payment,
 Clause  29  of  the  Act  is  applied  and  it  comes
 into  operation.  That  industry  is  closed.  After
 closing  the  industry,  they  arrange  a  security
 guard,  by  payment  from  the  treasury.  There
 are  cases,  |can  give  many  instances,  where
 the  book  value  of  the  whole  industry  comes
 to  Rs.  30,000.  That  industry  was  surviving
 and  that  was  closed  because  of  delayed
 payment.

 And  two  securities  are  appointed  on
 daily  wages,  each  being  was  paid  Rs.  38  per
 day.  This  amount  in  six  months  will  exceed
 the  total  book  value  of  all  the  assets  of-that
 industry.  By  closing  the  industry  what  has
 the  financial  institution  gained,  |  cannot
 understand.  So,  |pleadthat  something  should
 be  done  to  control  and  revamp  the  function-
 ing  of  the  State  financial  institutions.

 Lastly,  {may  say  briefly  about  the  IRDP.
 Here  |  would  like  to  draw  the  attention  of  the
 han.  Minister to  the  second  para  on  page  29
 of  the  Report  of  the  Committee  onthe  Finan-
 cial  System,  which  |  quote:

 "The  system  of  directed  credit

 programmes  has  contributed  to
 an  expansion  of  credit  in  the  di-
 rections  that  were  considered
 necessary.  In  purely  quantitative
 terms  this  expansion  must  be

 regarded  as  a  successful  fulfil-
 ment  of  the  objectives  of  such
 redirection.  However,  this
 achievement  has  been  brought
 about  at  the  cost  of  a  deteriora-
 tion  of  the  quality  of  the  loan
 portfolio, the  growth  of  overdose
 and  consequent  erosion  of  prof-
 itability.”

 Whois  responsible for  this?  15  it  political
 interference  or  some  other  trom  of  interfer-
 ence?

 Again,  |  quote  from  page  30:  ग

 “Meanwhile,  collateral  requirements
 have  been  eased  and  this  combined
 with  inadequate  appraisal  of  credit
 applications  in  terms  of  productive
 use  of  credit  and  insufficient  post  credit
 supervision  has  affected  recovery  of
 dues  and  increased  on  delinquen-
 cies.”

 This  is  the  nexus,  not  the  political  inter-
 ference.  Why  the  collateral  requirements
 have  been  eased  out?  Who  /ं  responsibie
 forthat.  ।  think  this  has to  be  looked  into  and
 some  broad  outline  has  to  be  given  by  this
 august  House.

 Again,  |  quote  the  last  paragraph  on
 page  30:

 “The  experience  with  regard  to
 IRDP  is  instructive  inthis  regard.
 In  many  cases  of  IRDP  tending
 banks  have  virtually  abdicated
 their  responsibilities  in  undertak-
 ing  need  based  credit  assess-
 ment  and  appraisal  of  potential
 viability  and  instead  have  tended

 to  rely  on  lists  of  identified  bor-
 rowers  prepared  by  Government
 authorities.”
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 This  is  totally  wrong.  In  Trivandrum  |
 used  to  attend  the  Committee  meeting  called
 by  the  banks.  In  the  bankers’  meeting  this
 issue  has  come  up.  The  State  Corporation
 used  to  give  200  applications  on  a  particular
 day.  They  will  be  processed  by  the  District
 Industries  Manager  in  consultation  with
 banks.  They  identify  the  persons.  They  also
 have  a  study  of  the  project  and  then  they  are
 sentto  the  banks.  Finally,  it  goes  toa  particu-
 lar-branch  of  a  bank.  In  that  branch  it  is  the
 discretion  of  the  Manager  ofthat  branch  that
 finally  decides  whether  the  loan  should  be
 given  or  not.  All  that  |  am  saying  is  that  it  is
 because  of  this  injustice  the  political  interfer-
 “ace  comes  in  if  at  all  there  is  any.  After
 getting  the  application  a  poor  man  goes  for
 six  months  knocking  every  door,  spending
 money  from  his  packet  and  giving  all  the
 details  for  the  approval  of  the  projects.  And
 finally,  after  six  months  the  project  is  ap-
 proved  andthereafter  itis  sent  to  a  particular
 branch.  The  Branch  Manager  visits  the  proj-
 ect  at  that  stage  and  tells  the  entrepreneur
 that  he  is  not  eligible  for  the  loan.  What  |
 ‘would  say  is  that  once  the  study  is  completed
 7d  the  persons  identified,  the  project  should
 not  be  rejected  thereafter.  A  responsible
 Committee  consisting  of  District  Industries
 Officer  and  a  representative  of  the  Sank
 finally  decides  the  project  and  so,  the  Man-
 ager  of  any  particular  Bank  should  not  have
 any  discretionary  power  to  reject  the  loan.
 So,  this  is  the  problem  faced  by  millions  of
 people  in  this  country.  Hence,  |  would  plead
 that  this  aspect  may  kindly  be  looked  into.
 With  these  observations,  |  once  again  re-
 quest  that  the  report  of  this  Committee  may
 be  discussed  in  detail  in.this  House.  With
 these  words,  |  support  this  Bill  because  it  has
 only  alimited  application.

 SHRI  हि.  NAIDU  RAMRASAMY  (Peri-
 yakulam):  Mr.  Chairman,  Sir,  |  thank  you
 very  much  on  behalf  of  AIADMK  for  giving
 me  an  opportunity  to  participate  in  the  dis-
 cussion  on  the  Banking  (Acquisition  and
 Transfer  of  Undertakings  )  Amendment  Bill.

 Sir,  the  cornerstone  of  our  democratic
 Constitution  is  socialism.  Socialism  cannot
 be  realised  without  effectively  deconcen-
 trating  wealth.  Only  with  this  in  view,  banks
 were  nationalised  two  decades  ago.  Banks
 were  supposed  to  function  as  institutions  of
 social  transformation.  They  were  supposed
 to  bring  about  economic  parity  among  the
 masses.  But,  today  due  to  certain  vested
 interests,  the  whole  banking  industry  is  in
 shambles.  The  securities  scam  has  exposed
 the  loopholes  in  the  banking  sector  and  the
 leaks  in  the  system  which  ought  to  be  imme-
 diately  plugged.

 Sir,  several  hundred  crores  of  rupees  of
 public  money  which  should  have  gone  to
 build  houses  for  the  poor  and  the  downtrod-
 den,  which  should  have  gone  to  poor  farm-
 ers  for  increasing  the  agricultural  produc-
 tion,  which  should  have  gone to  upliftment of
 the  backward  classes,  Scheduled  Castes
 and  Scheduled  Tribes  for  their  social  and
 economic  advancement,  have  been  si-
 phoned  off  by  afew  for  gambling  in  the  stock
 market.  Rs.  3,500  crores  is  not  an  ordinary
 amount.  It  is  a  matter  of  grave  concern  that
 those  high  officials  who  are  at  the  helm  of
 affairs  in  the  banking  sector  are  involved  in
 this  securities  scam.  This  has  made  the
 country  a  laughing  stock.  Though  |  do  not
 feel  happy  about  the  way  the  Government
 have  allowed  such  a  faulty  system  to  de-
 velop,  |  am  however  happy  that  those  who
 have  been  involved  in  the  scam  have  been
 put  behind  the  bars  promptly.  Even  the  high
 officials  have  not  been  spared.

 Sir,  this  scandal  is  an  eye-opener to  the
 Government.  Pending  the  investigations  and
 the  report  of  the  Joint  Parliamentary  Com-
 mittee,  Government  should  take  emergent
 measures  to  see  that  the  banking  industry
 functions for  the  welfare  of  the  poor.  Capital-
 ism,  liberalisation  and  economic  deconcen-
 tration  of  wealth  are  not  opposed  to  each
 other.  These  can  co-exist.  While  the  big
 businessmen  have  the  potential  of  generat-
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 ing  further  wealth  within  their  assets  at  their
 command,  the  poor  will  only  have  to  look  to
 the  lending  institutions  for  development.
 Therefore,  even  in  capitalist  society,  the
 lending  institutions  should  first  cater  to  the
 needs  of  the  poor  and  then  to  the  big  busi-
 nessmen.  Such  ०  dovetailing  is  required.

 As  taxation  is  progressive,  the  lending
 rates  by  banks  should  also  be  progressive.
 The  Backward  Classes,  Scheduled  Castes
 and  Scheduled  Tribes,  the  farmers,  petty,

 eartisans  and  their  like  from  the  developing
 communities  should  be  charged  low  andthe
 big  businessmen  who  command  wealth
 should be  charged  a  higher  rate.of  interest.
 In  this  country,  whether  more  than  60  per
 cent  of  the  people  live  below*poverty  line,
 why  not  a  differential  interest  rate  based  on
 the  asset  holding  of  the  loanee  be  charged
 by  the  banks  to  bring  about  economic  parity
 among  the  contending  parties  in  the  indus-
 trialdevelopment?

 In  this  connection,  |  am  duty  bound  to
 inform  the  House  the  in  Tamil  Nadu,  under
 the  golden  rule  of  the  dynamic  leader,  Pu-
 ratchi  Thalaivi,  aspecific  directive  has  been
 issued  to  all  financia’  institutions  like  coop-
 erative  banks,  land  development  banks  that
 women,  agriculturists  and  artisans  as  well  as
 Scheduled  Castes  and  Scheduled  Tribes
 andbackward  classes  shouldbe  considered
 as  priority  areas  for  the  purpose  of  grant  of
 loans  by  these  institutions.

 To  avert  scandals,  the  Government
 should  immediately  order  that  the  bank
 employees  should  declare  all  their  assets
 acquired  by  them  and  their  family  members
 overthe  pastten  years.  Such  an  order  would
 reveal  the  extent  of  influence,  peddling  and
 corruption  in  the  banking  sector.

 Sir,  with  a  view  to  hearing  public  com-
 plaints  in  the  day  to  day  functioning  of  the

 banks  and  to  punish  the  guilty  andto  provide
 relief  to  the  aggrieved,  the  Government  must

 “create  by  statute,  the  Banking  Vigilance
 Commission  exclusively  for  this  purpose.

 Sir,  also  urge  upon  the  Government to
 display  as  public  notice  in  all  the  banks,  the
 details  of  disbursements  of  all  loans  on  day
 to  day  basis  with  particulars  indicating  the
 amount  of  loan  sanctioned,  the  persons  who
 applied  for  the  loans,  the  persons  granted
 the  loans  and  the  persons  whose  applica-
 tions  have  been  rejected  with  reasons,  for
 public  knowledge.  This  would  enable  the
 public  to  have  a  close  check  on  the  bank
 officials  from  indulging  in  corruption.

 lalso  suggest  that  in  all  the  nationalised
 banks,  jewel  leans  should  be  provided  to  the
 poor  since  jewels  are  the  only  assets  of  the
 poor.  4  the  existing  counters  are  not  suffi-
 cient,  extension  counters  may  be  started  in
 all  the  nationalised  banks  for  the  purpose  of
 providing  small  loans  on  the  mortgage  of
 jewels.  This  would  also  encourage  the  people
 to  give  up  the  craze  for  gold.

 ‘
 With  these  words,  Iconclude  my  speech.

 SHRISANDIPAN  BHAGWAN  THORAT
 (Pandharpur):  Mr.  Chairman,  Sir,  |  rise  to
 support  this  Amendment  Bill.  The  nationali-
 sation  of  the  banks  as  done  by  Mrs.  Indira
 Gandhi  was  meant  forthe  poorer  sections  of
 the  society.  It  was  designed  to  make  the
 banks  reach  small  men  in  the  rural  areas.
 This  was  what  late  Mrs.  Indira  Gandhi
 thought.

 Sir,  the  banking  systemin  this  country  is
 the  only  means  through  which  the  country:
 can  develop.  For  the  development  of  the
 nation,  the  commercial  banks  play  a  majoy
 role.  This  is  a  main  factor  for  the  industrial
 growth  of  ०  country.

 The  paid  up  capital  is  tobe  enhanced  as
 suggested  in  this  Amendment  Bill.  While
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 supporting  this  Bill,  |  would  like  to  make
 some  suggestions.  The  Government  is
 contributing  paid  up  shares  to  the  banks.  At
 this  juncture,  |  would  plead  with  the  Finance
 Minister,  when  the  Central  Government  is
 contributing  to  the  paid  up  share  capital  of
 theses  banks,  some  portion  of  this  paid  up
 capital  should  be  earmarked  for  the  benefit
 of  the  Scheduled  Castes  and  Scheduled
 Tribes  in  this  country.  The  population  of
 Scheduled  Castes  and  Scheduled  Tribes  in
 this  country  is  22-1/2  per  cent.  So,  22-1/2  per
 cent  of  the  paid  up  share  capita!  which  i,
 going  to  the  banks  should  be  earmarked  for
 the  Scheduled  Castes  and  Scheduled  Tribes
 and  thattoo free  of interest. The  bank  should
 not  charge  any  interest  on  these  amounts

 because  this  amount  pertains to  the  Govern-
 ment.  The  banks  have  no  claim  over  this
 amount.  My  suggestion  would  be  that  the
 Finance  Minister  should  consider  this  pro-
 posal  while  giving  Government  share  to  the
 banks  in  the  form  of  share  capital.  They
 should  impose  acondition  on  the  banks  that
 this  much  portion  of  22  1/2  per  cent  should
 gotothecredit  forthe  Scheduled  Castes  and
 the  Scheduled  Tribes.

 The  rate  of  interest  being  charged  on
 the  priority  sector,  the  rural  sector,  is  also
 high.  Recently the  RBI  has  issued  directives
 and  the  rate  of  interest  has  been  enhanced
 to  20  percent.  This  is  exorbitant.  Previously
 the  rate  of  interest  was  14  per  cent.  it  has
 been  changed  to  20  per  cent.  The  rural

 industry  cannot  survive  orcannotevencome
 up.  ॥  1  very  difficult  to  start  a  rural  industry
 in  the  rural  areas.  Previously  the  rate  of
 interest  for  the  general  was  14  percent.  So,
 it  should  now  be  14  per  cent.

 The  second  suggestion  is  for  the  IRDP.
 The  loans  which  were  given  to  the  marginal
 farmers  and.  artisans  in  rural  areas,  were
 very  much  helpful  for  them.  But  we  do  not
 know  who  issued the  guidelines  according  to
 which  that  practice  is  now  going  tobe  stopped.
 The  banks  are  not  financing  these  poor
 people  in  the  rural  areas.

 |  request  the  hon.  Finance  Minister  to
 See  that  these  guidelines  which  were  previ-
 ously  issued  should  be  implemented  prop-
 erly  and  there  should  not  be  any  restriction
 of  the  finances  of  the  IRDP  to  the  poor
 people.

 The  Board  of  Directors  are  to  be  ap-
 pointed  under  Section  7.  In  the  present  set
 up,  there  ७  not  ०  single  person,  according  to
 my  knowledge,  on  the  Board  of  Directors  of
 any  nationalised  bank  who  belongs  to  the
 Scheduled  Caste  or  the  Scheduled  Tribe.

 |  would  plead  with  the  Finance  Minister
 that  in  the  next  Session,  he  should  come
 forward  with  another  amendmentto  Section
 7  incorporating  in  the  Act  that  one  person
 fromthe  Scheduled  Castes  and  one  person
 from  the  Scheduled  Tribes  should  be  on  the
 Board  of  Directors  of  the  Bank.

 There  should  be  come  social  fyndin  the
 banks.  it  should  be  applied  for  the  develop-
 ment  of  the  Scheduled  Castes  and  the
 Scheduled  Tribes.

 So  far  as  the  welfare  of  the  Scheduled
 Castes  and  the  Scheduled  Tribes  is  con-
 cerned,  many  hon.  Members  have  rightly
 said  that  credit  does  not  go  to  these  poor
 people.  Some  hon.  Members  said  that  there
 is  a  corporation,  NSFDC  for  the  welfare  of
 Scheduled  Castes  to  give  credit  to  these
 poor  people.  But  the  funds  provided  for  this
 Corporation  are  only  Rs.  10  crores.  The:
 population  of  the  Scheduled  Castes  andthe
 Scheduled  Tribes  is  22-1/2  percent.  Almost
 one-fourth  of  the  nation  has  been  provided
 with  Rs.  1०  crores  of  credit  for  their  develop-
 mént  during  the  year.  Howis  it

 péssible?  Iti
 ०  dole.

 |  would  plead  with  the  Finance  Minister
 that  at  least  the  funds  which  you  are  pro-
 vided  for  the  NSFDC  should  be’kindly  en-
 hanced  for  the  welfare  of  Scheduled  Castes
 and  the  Scheduled  Tribes.

 With  these  words,  |  support  this  Bill.
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 SHRIBHOGENDRA JHA  (Madhubani):
 Mr  Chairman,  Sir,  this  Bill  has  been  brought
 forward  forfew  matters  and  has  been  brought
 at  the  juncture  when  there  is  an  atmosphere
 inthe  country  in  which  a  blow  has  been  dealt
 to  the  question  of  continuance  of  the  owner-
 ship  of  public  over  banks  in  the  public  inter-
 est.

 Mr.  Chairman,  Sir,  ina  meeting  of  M.Ps.
 of  Bihar  last  week,  top  industrialists  in  the
 country  had  said  while  dealing  with  two  points
 out  of  three  that  the  nationalisedbanks  should
 be  privatised  and  industries  in  public  sector
 should  also  be  brought  under  private  sector.
 Everybody  has  a  right  to  make  his  sugges:
 tion  in  democracy.  But  this  suggestion  was
 made  to  M.Ps.  after  inviting  them.  It  creates
 some  doubt  about  Government  policy.  |am
 saying  so  because  incidentally  or  fortunately
 |  was  in  the  Fourth  Lok  Sabha  when  the
 nationalisation  of  banks  took  place  and  the
 employees  of  the  Central  Government  had
 called  on  one  day's  strike  on  19th  Septem-
 ber,"1968  when  14  employees  were  shot
 dead,  23,000  were  arrested  and  45,000
 employees  suffered  break  in  service.  Fire
 was  opened  at  Shastri  Bhawan  also  and  all
 of  us  had  opposed  it  in  fhe  circumstances
 prevailing  at  that  time.  Thereafter,  when  the
 Plans  were  pending  for.want  of  funds,  the
 plans  were  not  initiated  at  the  instance  of  the’
 World  Bank  as  there  was  no  money  avail-
 able  for  initiating  the  plans  for  four  years.
 Then,  the  issue  of  nationalisation  of  banks
 came  up.  We  had  also  made  suggestion  and
 also  met  the  Prime  Minister.  At  that  time,  the
 Prime  Minister  was  in  a  fix  as  the  then
 Minister of  Finance  had  said  that  there  would
 no  nationalisation  of  banks  so  long  as  he
 remained  in  office.  The  Prime  Minister  had
 shown  me  the  press  Clipping  in  this  connec-
 tion.  |  said  that  he  had  not  opposed  it.  She
 said,  “How  has  he  not  opposed  it?”  |  said  that
 he  had  simply  said  that  nationalisation  of
 banks  was  not  possible  so  long  as  he  re-

 mained  the  Minister  of  Finance.  You  might
 remove  him  from  his  office.  Then  the  nation-
 alisation  could  be  possible.  She  said  the
 Government  would  not  run.  We  requested
 her (०  show  courage,  order  nationalisation  of
 banks  and  abolish  privy  purses.  We  prom-
 ised  to  co-operate  her  in  running  the  Govern-
 ment  without  any  condition.  |  am  recalling
 this  background  because  some.more  M.Ps.
 were  also  involved  in  it.  In  Dethi,  acommittee
 was  constituted  to  withdraw  the  deposited
 money  from  the  banks.  It  was  talked  openly
 that  the  banks  were  going  to  be  insolvent.  At
 the  time  of  nationalisation,  the  total  capital  of
 14  banks  was  Rs.  3600‘crore  but  the  same  |
 has  reached  to  Rs  7000-8000  crore  today.
 There  are  irregularities.  These  irregularities
 were  in  the  past  also.  But  the  people  of  the
 country,  who  have  no  money,  have  been
 associated  with  the  banks.  They  have  to
 borrow  loan  forpurchasing  rickshaw,  buffalo
 ar  for  self-employment.  These  things  could
 not  be  envisaged  at  that  time.  Still  there  are
 a  number  of  shortcomings.

 When  this  Bill  was  brought  forward-
 before  us,  my  experience  regarding  the
 problems  of  banks  has  been  that  most  banks
 particularly,  regional  and  rural  banks,  are  on
 the  verge  of  becoming  involvement.  Now  the
 position is  that  when  a  loan  of  Rs.  10,000  is
 waived,  people  again  hope  for a  loan  waiver

 after  getting  loan  of  Rs.  10,000/-  waived.  The
 Government  does  not  make  any  categorical
 declaration.  Some  M.Ps.  also  say  that  loan
 would  be  waived  next  time  The  bank  money
 is  the  original  source  for  use‘in  producing
 and  planting  trees  but  today  this  source  is  in
 danger.  The  Minister  of  Finance  may  explain
 it  categorically  before  the  House  and  the
 nation.  After  all,  why  there  is  such  position  of
 recovery  of  bank  loan?  What  steps  may  be
 taken  to  improve  this  position,  particularly
 both  in  rural  and  urban  21625.  '

 The  other  aspect  is  that  when  the  na-
 tionalisation  of  banks  to®k  place,  the  banks
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 with  a  capital  of  less  than  Rs.  50  crore  were
 left  out.

 17.00  hrs.

 Later  on  in  eighties,  it  was  raised  to  Rs.
 500  crores  in  1988  and  nowthis  figure  stands
 at  Rs.  1500'crore.  Now  it  is  proposed to  be
 raised  from  Rs.  500  crore  to  Rs.  1500  crore.
 In  this  situation  whether  other  criteria  will
 also  be  proportionately  amended  or  the  pri-
 vate  banks  will  be  allowed  to  jeopardise  the
 nationalised  banks  and  be  allowed  to  etfec-
 tively  control  the  financial  system  of  the
 country  inthe  years  tocome.  iamsubmitting
 all  this  because  the  nationalised  banks  are
 the  public  property  and  not  the  personal
 property  of  anyone  individual.  Though  it  is

 correct  that  persons in  power  used  the  banks
 more  to  serve  their  own  ends.  Yet  these
 constitute  the  public  property.

 Ithink  the  criterion  fixed  for  international
 banks  is  reasonable  and  we  would  not  lag
 behind in  supporting  it.  Whenthe  economy  is
 linked  with  the  world  economy  and  dealings
 are  also  taking  place  with  the  foreign  banks
 then  we  should  go  in  for 8  per  cent  rate  fixed
 for  banks  by  92  or  1993.  However,  though
 suddenly the  limit  of  paid  up  capital has  been
 raised  to  Rs.  1500  crore  from  Rs.  50  crore
 yet  the  demands  of  bank  employees,  agree-
 ment  with  rural  banks  employees  and  the
 award  of  the  tribunal  have  not  been  imple-
 mented.  The  Government  is  committed.  The
 Supreme  Coun  in  its  judgment  has  ordered
 to  implement  it.  Butthe  Government  has  not
 implemented  it  so  far.  |  would  like  to  submit
 that  the  hon.  Minister of  Finance  told  me  that
 it  will  have  ६  financial  implication  of  the  order
 of  Rs.  200-250  crore.  |  am  not  speaking  on
 behalf  of  the  bank  employees  but  |  am  sub-
 mitting  on  my  own  that  it  does  not  look  nice
 if  the  award  of  the  Tribunal  and  the  judge-
 ment  of  the  Supreme  Court  are  not  imple-
 mented  by  the  Government.  Government  of
 India  is  totally  unjustified.  Do  not  give  the
 money  cash  into  the  hands  of  the  employees

 put  it  into  the  fixed  deposits.  ।  will  help  in
 checking  inflation  in  the  country the  money
 will  remain  in  your  own  hands  and  the  deci-
 sion  will  also  be  implemented.  It  will  be  a
 practical  step.

 आ  will  be  nice  if  the  hon.  Minister  of
 Finance  makes  an  announcement  in  this
 regard  during  the  discussion  on the  Bill  itself.
 Otherwise  it  is  an  open  violation  of  the  deci-
 sion  of  the  Tribunal  and  the  Supreme  Court.
 ।  does  not  look  nice.  Therefore,  we  have
 strongly  pleaded  in  this  House  that  utmost
 priority  should  be  given  to  the  implementa-
 tion  uf  the  verdict  of  the  Supreme  Court.  |
 hope  that  the  hon.  Minister  of  Finance  would
 not  ignore  this  issue  and  make  clear  the
 Governments  stand  on  it.

 Mr.  Chairman,  Sir,  |  would  like  to  lay
 stress  on  one  thing  more.  The  Banks  are
 being  misutilised  on  large  scale.  Nota  single
 wholesale  trader  of  essentialcommodities in
 the  country  operates  with  his  own  finance.
 He  does  business  with  bank  money.  We
 have  no  objection.  Actually,  they  hoard  the

 consumer  goods  after-purchasing them  from
 the  farmers  with  the  bank  finance.  The
 Consumers  do  not  have  any  access to  these
 godowns.  According  to  the  theories  of
 Marshall,  Keynes  and  Adam  Smith  when
 demand  exceeds  supply  price  tendtorise.  In
 this  situation  traders  with  the  help  of  banks
 secure  the  release  of  goods  from  godowns
 and  make  a  profit  of  1-1/2  or  2  times.  The
 private  wholesale  traders  in  collusion  with
 the  banks  and  with  the  bank’s  money  are
 contributing  to  inflation  and  price  rise  in  the
 country.

 |  would  like  to  submit  that  in  the  mixed
 framework  of  the  economy,  where  in  the
 capitalists  are  being  thoroughly  encouraged,
 i  do  not  expect  the  Government  to  fully  take

 over  the  wholesale  trade.  However,  |  would
 like  the  hon.  Minister  of  Finance  to  categori-
 cally  state  that  the  banks.and  nationalised
 banks  in  particular  will  not  give  loans  to
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 wholesale  traders  dealing  in  essential  com-
 modities:  So  that  profiteering  in  the  country
 could  be  checked  and  budgets  pf  crores  of
 families  are  not  disturbed.  If  they  want  to
 take  loans  from  private  banks  then  let  them
 take.  ।  loan  is  secured  for  increasing  produc-
 tion  then  it  should  be  utilised  for  the  same.
 Wholesale  trade  in  the  country.  should  be
 banned.  Last  year  |  was  elected  when  the
 hon.  Minister  of  Finance  said  that  tee  RBI  is
 already  working  on  the  suggestion  of  Mr.
 “Jha-However,  the  effects  of  it  are  not  evident
 at  all.  It  will  be  nice  if.an  announcement  is
 made  tothe  effect  that  the  wholesale  traders
 are  free  to  carry  on  their  business,  but  they
 should  not  indulge  in  hoarding  and  profiteer-
 ing  with  the  money  ofthe  nationalised  banks.
 They  will  carry  on  their-business  through  the
 FCl  or  the  Jute  Corporation  or  other  organi-
 sation  and  the  bank’s  money  willbe  properly
 utilised.  There  is  another  issue  relating  to
 rural  areas.  Last  time  also  |  raised  this  issue

 "and  produced  receipts  of  23  persons  of
 Sahaspur  Panchayat  of  Darbhanga  district
 in  Bihar.  |  had  given  these  receipts  to  the
 hon.  Minister  of  State  in  the  Ministry  of  Fi-
 nance,  Shri  Dalbir  Singh,  in  the  Parliament.
 Loans  of  those  persons  who  never  took  any
 loans  were  written  off.  From  this  it  is  clear
 that  someone  else  took  loans  in  their  names.
 In  place  of  the  previous  manager  newone
 was  appointed  who  was  totally  unaware  that
 5-10  thousand  rupee  loans  of  those  persons
 had  been  written  off,  who  never  barrowed
 any  money.  Onthis  no  action  has  been  taken
 yet  and  now  it  has  become  the  butt  of  joke.
 Loans  forplanned  production  and  other
 were  sanctioned  to  landless  persons  and
 harijans  of  Khojoli  in  Madhubani  district,  but
 not  asingle  penny  was  paidtothem.  l|amnot
 in  favour  of  bank  loans  being  sanctioned  for
 consumer  commodities  as  it  will  |pad  to
 bankruptcy  of  banks.  however,  bank  loans
 were  not  sanctioned  for  production  purposes.
 That  is  why  |  raised  this  issue  in  the  House
 and  also  despatched  a  letter  in  this  regardto

 the  hon.  Minister of  Finance. The  hon.  Minis-
 ter  replied  that  necessary  action  will  be
 definitely  taken.  It  is  believed  that  an-official
 of  NABARD  from  Delhipaida  visit  to  the  area
 and  in  his  presence  an  affidavit  was  also
 filed.  The  persons  in  whose  names  the  affi-
 davits  were  fited  come  to  me  and  told  me  of
 all  this.  If  such  things  happen  then  people  will
 file  the  criminal  case  in  the  courts.  Could  not
 the  government  machinery  do  anything  in
 the  matter  of  embezzlement  of  100  per  cent
 of  funds....(/nterruptions)  Please  advise
 whether the  people  should  attack  the  banks
 or  should  file  criminal  cases.  Nine_months
 ago  |  wrote  the  letter  to  the  hon.  Finance  *
 Minister but  nothing  has  been  done  whereas
 anew  child  comes  to  the  worldin  this  period.
 But  in  9  months  the  hon.  Minister  of  Finance
 could  not  take  any  action  in  the  matter  of
 swindling  of  funds  by  a  branch  of  SBI.  Issue
 of  sanctioning  of  loans  for  production  pur-
 poses  was  discussed  and  the  hon.  Minister
 of  Finance  had  agreed  that  it  will  be  taken
 care  off.  |  feel  that  instead  of  going  in  for
 employment  the  youth  should  go  in  for  self
 employment.  Some  districts  should  be  ear-
 marked  as  .  nodel  districts.  Loans  at  conces-
 sional  rates  should  be  given  for  productive
 activities  only.  Aprinciple  should  be  involved
 that  bank  loans  will be  given  only  for  produc-
 tive  purposes.  This  can  be  extended  to  whole
 of  the  country  or  atleast  to  some  areas  on
 experimental  basis  so  that  the  people  of  the
 country  feel  encouraged  and  also  under-
 stand  the  utility  of  banks.  On  these  issues
 the  hon.  Minister  of  Finance  should  express
 his  views  and  also  announce  some  policies.
 In  the  face  of  inflation  it  is  not  possible  to
 support  the  Bill,  because  the  decision  to
 raise  capital  base  limit  from  Rs.  50  crore  to
 Rs.  1500  crore  needs  to  be  opposed.  As  this
 will  enable  the  private  banks  to  dominate  the
 scene.  Itis  not  proper to  oppose  introduction
 of  international  criterion  as  |  am  in  favour  of
 the  banks  standing  upto  this  challenge.

 This  Bill  cannot  be  whole  heartedly
 supported  by  me  as  there  are  many  a  thing
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 to  be  opposed  in  it.  Ido  not  think  that  the  hon.
 Minister  of  Finance  will  withdraw  the  Bill  and
 itis  not  possible  for  us  to  support the  Bill  in  its

 present  form  too.

 STATEMENT  BY  MINISTER®

 17.11  hrs.

 Foreign  Secretary  level  talks  between
 India  and  Pakistan  at  New  Delhi

 [English]

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY OF  EXTERNAL  AFFAIRS  (SHRI
 R.L.  BHATIA):  Sir,  Hon,able  Members  are
 aware  that  the  Sixteen  Round  of  Foreign
 Secretary  level  talks  between  India  and
 Pakistan  was  scheduled  to  take  place  in
 New  Delhi  on  17-19  August,  1992.  These
 talks  have  concluded  today.

 The  Sixth  round  of  talks  was  to  have
 been  held  in  June,  1992  but  was  postponed
 due  to  the  climate  of  bilateral  relations  hav-
 ing  been  vitiated  by  the  abduction  and  brutal
 treatment  meted  to  a  senior  Indian  diplomat
 in  Islamabad  and  Pakistan’s  conduct  in  vio-
 lation  of  accepted  norms  of  diplomatic  func-
 tioning.

 The  Prime  Ministers  of  India  and  Paki-
 stan  during  their  meeting  at  Rio  de  Janeiro
 on  14th  June,  1992  had  agreed  that,  despite
 recent  setbacks,  it  was  necessary  to  reduce
 tensions  and  set  the  bilateral  dialogue  back
 on  track.  We  believe  that  there  is  no  option
 but  to  continue  this  dialogue.  We.believe
 that  channels  of  communication  must  be
 kept  open  with  Pakistan  and  efforts  under
 taken  to  reduce  tensions.

 During  the  visit  to  New  Delhi,  the  For-
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 eign  Secretary  of  Pakistan  called  on  the
 President  and  the  Prime  Minister.  |  also  had
 a  separate  meeting  with  him.

 During  the  course  of  these  meetings,
 we  have  reiterated  that  Pakistan’s  continued
 support  to  terrorism  and  subversion  and
 interference  in  our  internal  affairs  must  stop
 and  this  issue  must  be  put  at  rest  without  any
 further  delay.  We  impressed  upon  the  For-
 eign  Secretary  of  Pakistan  that  concrete
 evidence  of  this  happening  alone  will  pro-
 vide  the  atmosphere  for  building  up  friendly
 relations  with  Pakistan.

 ‘thw  Foreign  Secretary  of  Pakistan  has
 handed  over  a  letter  from  Prime  Minister
 Nawaz  Shar  if  addressed  to  our  Prime  Min-
 ister.  Our  Prime  Minister  has  indicated  that
 after  due  consideration  of  the  contents  ofthe
 letter,  a  reply  will  be  sent.

 The  Sixth  Round  of  foreign  Secretary
 level  talks  did  not  have  a  fixed  agenda  but
 covered  the  whole  range  of  bilateral  issues
 between  India  and  Pakistan.  The  views  on
 regional  and  international  issues  of  mutual
 interest.  During  the  talks,  the  Foreign  Secre-
 taries  have  reached  agreement  on  a  sched-
 ule  of  official  level  meetings  in  the  coming
 months  on  certain  pending  issues  of  bilateral
 concern.  These  include  Siachen,  Sir  Creek,
 the  issue  of  missing  Indian  defence  person-
 nel  and  civilian  prisoners  in  Pakistan  as  well
 as  the  next  round  of  meeting  for  the  india-
 Pakistan  Committee  to  Combat  Drug  Traf-
 ficking  and  Smuggling.  At  the  end  ofthe  talks
 similar  agreed  press  statements  were  made.
 A  copy  of  this  statement  is  placed  on  the
 Table  of  the  House.

 [Placedin  Library  See  No.  LT-2603/92]

 The  bilateral  talks  with  Foreign,  Secre-
 tary  of  Pakistan  were  held  in  a  frank  and
 cordial  atmosphere.  They  were  useful  in  that
 they  have  afforded  us  the  opportunity  to
 strongly  urge  that  Pakistan  must  desist  from


